ITEM NO.14 COURT NO.2 SECTION X

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

I.A. NOS. 1 & 2 in Writ Petition(s) (Civil) No(s). 536/2015
VIDYA VATI GULATI Petitioner (s)
VERSUS

SOUTH DELHI MUNICIPAL CORPORATION & ORS Respondent (s)

(for clarification of court's order dated 12.7.2016 and directions
and office report)

Date : 10/02/2017 This application was called on for hearing today.

CORAM : HON'BLE MR. JUSTICE DIPAK MISRA
HON'BLE MRS. JUSTICE R. BANUMATHI

For Petitioner(s) Mr. Anand Mishra, AOR
Mr. Amrendra Kumar Singh, Adv.

For Respondent (s) Mr. Urfee Haider, Adv.
Mr. Jay Kishor Singh, AOR
Mr Vijay Nair, Adv.
Mr. Manoranjan Sharma, Adv.

Mr. Rakesh Kumar, AOR
Mr. Mukul Singh, Adv.

Mr. Sachin Datta, Sr. Adv.
Mr. Urfee Haider, Adv.

Mr. R. Gopalakrishnan, AOR
Mr Vijay Nair, Adv.

Mr. Manoranjan Sharma, Adv.

UPON hearing the counsel the Court made the following
ORDER

It is submitted by Mr. Anand Mishra, learned counsel for the
petitioner prays for adjournment stating that the arguing counsel

is suffering from Food Poisoning. Regard being had to such a
Signal/ure—Nol Verified

mmm%myer, matter stands adjourned for four weeks.
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